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Replacement of Police Act, 1861

818. SHRIBANGARU LAXMAN:
SHRI KULDIP NAYYAR:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have any proposal
to replace the existing Police Act, 1861, with
anew one;

(b) if so, the details thereof and by when;
and

(c) whether any steps have been taken to
effect the replacement?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHD. MAQBOOL DAR)); (a) to (c) Since
'Police’ is a State subject as per the Seventh
Schedule of the Constitution of India, it is
essentally for the State Governments to take
steps to replace the existing police Act, 1861.
The Central Government, on its part, has been
emphasising on the States to bring about such
changes in the functioning of their Police as
arc nccesssary to meet the expectations of the
people. It has, however, been suggested that
the Central Government should prepare a
model bill for the guidance of the States.
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Probe into Alleged suicide by IAS

819. SHRIGURUDAS DAS GUPTA:
SHRIJALALUDIN ANSARI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention has
been drawn to the news item captioned
"Sukhinda contract led to death" appearing in
the Economic Times dated October 1, 1997,

(b) if so, whether a CBI probe has been
ordered into the alleged suicide of Mr. M.C.
Mahapatra, IAS as has been demanded by his
wife; and

(c) if so, the detail thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHD. MAQBOOL DAR): (a) Yes, Sir.

(b) and (c) The case is under the
investigation of the Crime Branch of Delhi
Police.

Under-Triai'.s Languishing in Jails

820. SHRISANJAY DALMIA;
DR. D. VENKATESHWAR RAO:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the National Human Rights
Commission in its endeavour to improve Jail
conditions has expressed concern about the
large percentage of under-trials languishing in
Jail without being formally brought to trial and
pressed for their trail expeditiously; and

(b) if so, the action being taken by
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHD. MAQBOOL DAR): (a) In its
endeavour to improve the prison conditions,
the National Human Rights Commission has
been emphasising the need for an expeditiously
disposal of cases of undertrials, languishing
in jails. The Commission in their Annual
Report for the year 1995-96 has remarked that
the issue of overcrowding in the prison is of a
serious concern and the conditions in jails arc
made worse by the large percentage of
undertrials in jails.



